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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BfhfCH

•OA No. 2835/97

New Delhi, this- 1st September, "! 9^98

Hon ' ble .Shr i T. N-, Bhs t Member ( J )
Hon'ble Shri SiP.Blswss, Member(AJ

Shri Hernant Kumar Akhauri

c/o Sheopujan Ray
MohaHa-Maharaja Hatta

Katra, Aprah (Bhojpur), Bihar .. Applicant
I

(By Advocate Shri N.M, Oiha)

versus

r. Unioti Public Service Commission
throLiqh its Secretary

Dholpur House, Shahjahan iRosd
New Delhi

2. Director

Employees Provident Fund Organisation
9th Floor, Mavur Bhavan
Connauqht Circus, New Delhi Respondents

(" By Advoca ts Shr i V. S. R. ■ Kr i shna )

ORDER(oral)

Hon'ble Shri T.N. Bhat

We have heard the learned counsel for the

.parties. On the' face of it, this ^ not. is.

maintainable before this Tribunal^ for the sirnple

reason that the application is directed against the

.iudgement and order passed by the State Consumer-

Dispute Redressal Commission, Patna, Bihar whicLs

ca ri ri o t be ' f lied i. n the Ce nt r a 1 A dm i n i s t r a t. i ve

Tribunal. It however appears that the applicant is

basically aggrieved against the action of UPSC and

relates to non-consideration of his application for

the post of Assistant Provident Fund Commissioner

for which the applicant .hai£_appl led in response to

a n a d v e r t i s e ri'i e n t.
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2. wc sro of the conoidorcd vjow that if tho

applicant ic aqqi'lcvod aqainct the action or

Inaction on the part of I'PSC, for that purpooc ho

hae to challe]";qo that particular action. So fa;- ac

the prooont OA io conooi-ned, it io coi-tainly not

maintainable, and we acco;-dinqly diofnicc it,

qrantinq liberty to the applicant to woi'k out hie

remedy and file appropriate proceedinqc under the

Adminiati-ativo Tribunalo Act. 19SS. if no advi cod
/

mornbo;- (A) Membo;- (J)
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